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Friday, the 17th August, 2001/ 26 Sravana, 1923 (Saka)

The House met at eleven of the clock, Mr, Chairman in the Chuair

ORAL ANSWERS TO QUESTIONS

*361. [The Questioner (Shri Yadlaparni Venkai Rao) was absent. For
answer vide page 22 infra. |

MR. CHAIRMAN: Question No. 362.
Shri Anil Sharma.
Institution of Mechanical Engineers, Mumbai

*362. SHRI ANIL. SHARMA:¢
SHRI SURYABHAN PATIL VAHADANE:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

refer to answer to Unstarred Question 705, given in the Rajya Sabha on
27th July, 2001 and state:

(a) the details of the shortcomings found by the Group constituled by
teh High Level Committee, in the functioning of the Institution of Mechanical
Engineers (India), Mumbai;

(b) on which date three month’s temporary suspension of the Institution
came into effect; and

(¢) the details of the norms laid for permanent regognition of the
Instituions like the Institution of Mechanical Engineers (India), Mumbai?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (DR.
MURLI MANOHAR JOSHD): (a) to (c) A statement 1s laid on the Table of the
House.

Statement

{a) The shortcomings found in the functioning of the Institution of
Mechanical Engineers (India), Mumbai by the Group constituted by the High
Level Committee are given in statement I {See below).

+The question was actually asked on the floor of the House by Shn Anil Sharma.
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(b) The date of effect of the temporary suspension of the examinations
being conducted by the Institution of Mechanical Engineers (India), Mumbai
came into effect from 23.5.2001, the date of issue of notification.

{(c) The recognition is granted on case to case basis by the High Level
Committee after examining the comments offered by the All India Council for
Technical Education. If required the opinion of expert groups formed by the
High Level Committee is also obtained. Recognition of qualifications are subject
to review by the High Level Committee.

Statement-1

Shortcomings found by the Group formed by the High Level Committee
are as follows:

1)

The Institution of Mechanical Engineers (India), Mumbai i.e. IME
is being operated in an ad-hoc manner. No records of all activities
are maintained.

(i1} The managemeut of IME is not along accepted norms.

(1)

(iv)

(v)

(vi)

The IME could not provide documents to convince the Committee
that curriculum meetings were held at regular intervals and that
the revision of curriculum ever took place.

IME appears to be reluctant to give full details of the names,
qualifications and affiliations of all examiners. It appears that these
appointments are done in an ad-hoc fashion. There are no
Committee meeting minutes to support the appointments. In fact

IME has itself stated that they have no records of qualifications of

Examiners. Records show that some individuals have been
examiners/paper-setters for several (twenty plus) diverse subjects.
Like-wise some individuals have examined hundreds of projects.
Some examiners do not appear to be degree holders in Mechanical
Engineering.

Coaching classes are closely associated with IME—this is plain
from the fact that Governing Council has gone on record to thank
them. There 1s no e¢vidence of any contact programmes.

A few individuals have extensively travelled abroad on IME
funds—incurring excessive expenses for short visits, There are no
records on the outcome/benefits of these visits.
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(vii) The Governing Council and the corporate members have over the
years not shown any concern about the affairs of IME—despite
being aware that Ministry of Human Resource Development had
withdrawn its recognition of IME exams 20 years age. Ministry of
Human Resource Development perhaps restored recognition a year
later upon a promise by IME to reform its systems but this does not
seem {0 have happened.

(vini) With a very poor passing percentage IME seems to have benefited
a miniscule percentage (around 1%) of registered candidates and
most of the others have contnbuted their valuable carnings to the
huge cash reserves and assets of IME.

sit ifrer wot: Sgle W1, TR T SR Y o TR Rt S 2 T
T, ¥ 3t & g Q wreeiy s S e g 39 310 | v # fe e
ren 90 g SaNI H v Fer W E, e ¥ e WEET i W=t $
wfasy @@ R | A i v & gy A=af & vfasy 9 9ra € 399 W ey wran-
fomm = st w1 30 T € SEE 9@ ¥ A A S S e A S e wn
I 31 wifgw il Ag-o & JTER o @ T 39 e W 9w € e
e A ¢ T 30 EEegm B wee fe-famne = 2 wife, s9 g
T X 2 T1fee | a9 W 520 faar €,

In fact, IME has itself stated that they have no records of qualifications
of examiners. Records show that some individuals have been examiners/
paper-setters for several diverse subjects...
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DR. RAJA RAMANNA: Mr. Chairman, Sir, second-rale institutions in
high technology and medium technology are springing up all over the country,
especially, in Bangalore, where you get an [T institution in every corner. The
question of quality comes up only when the students from these institutions
apply, go abroad and bring certain disrespect to Indian training. which has a
very high reputation in IT. The quality has gone down because ron-qualified
people are teaching and holding the examinations. I think the hon. Member
has raised a very important point as to who finally decides the quality of such
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institutions, which are started by private persons with private money and
finally become money-making institutions. Since it has got deep implications
on the quality of our technology life, the Minister should make a through
examination of the whole problem.
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DR. M.N. DAS: Mr. Chairman, Sir, ] must congratulate the hon. Minister
for Human Resource Development for giving a statement of confession on the
mal-governance of a famous technology institute. I echo the sentiments
expressed by my hon. colieague, Dr. Raja Ramanna. Similar anomalies may
exist in other technological institutions all over India. There is a mushroom
growth of institutes of the latest technologies all over the country. Unless you
regulate them from the very beginning, the quality of the products of such
institutions or their credibility in the international market and in the national
market will go down. Has the Government contemplated any steps, particularly,
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in regard 10 these institutions, to apprehend the offenders and teach them an
exemplary lesson so that such high-level institutions do not resort to this kind
of malpractice? Similarly, would you set up high-level Committees to look
into the affairs of the technological institutions in the interest of the country?

¥, et s Al : wsrf weieE, 9T e weeag @ ¢ it e reR @
A% Jeqd ¥ foh o & fg g wae g S e | sy gt @ T S fe
€ TR U firead A T ST F wfEa g S e o # 9 wEn
#Ar T Tmral 1 Frerro w0 F 2 Hdt ot iR el @1 @ areqm g doga .
F I TN WA Q, 93 0% Toor ¥, 3T wE qga v 8, A afued ¥
s e it wiifen @ forg wga varer v free a9 § Tofay 39 e 9
off <o T ¥ i o e A = 90 @ g vuw ox ¥ e a l om
il 9T v 2, I w0 IR ead A 9 3 e W | ST qE v e d
o TR e formrat 3 fodd dar §, 3 s 2 € wwan g, o o B
T & 7 127 Faaa, 2000 | W9 Y& 7, 29 uE, 2000 9 fid 3
%t X 27 af|, 2001 B 7 Ao TS I3 FE fF A E IR g IQ)
TR 99 G T i 9, 2001 W v e FA A I R Jommr wan g
& Wz Q% HE AT fak aaeR @R Tl W Te ¥ W T, S vad gun a wifag
A AP T T T AN AT FE - TS F e @ R R @
I 1 Qo o A, 4 ot § fegrd & mé ¥ fF a2z Swrelt #r @ shtde d 9
fraftia w1 @ 9 99 T F T N IR E. @ waaed den
AT e ) T @ TR A wina Y& sUlt e 38 31 9@ A ot s
FOG TR g o e v faog o =i whilt 41 st ¥ 9@ Q gem € e
= BT =Y

wr. wravam feiy waf: ey Tt S, EEg d5 ol S s e e sad
W ¥ e 3 49 $eqyr 9t i wd & ol sal $B wifar ol s i
21 9w & 3R T Frdw foa s o anfirdt = <2 forn wie ol ot F eE @®
WA A o = T ¥ Ay st i@ s ame § T e e A e R
WA & 3w o REene 79 Fifaem S 1 87 58 aifaa & SR w=n a2
F W P A A TE Y andi 7% FE Fréw firen &2 7w 9 oew ¥ 3 T
# g R E



RAJYA SABHA [17 August, 2001]
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SHRI MANOJ BHATTACHARYA: Mr. Chairman, Sir, I would like to tell
the Minister of Human Resource Development that this sort of incidents do not
require any particular example. Since the Government has decided to go in for
an extensive and indiscriminate privatisation of education, education has
become a very lucrative business and many people are investing huge money
in the field of education and are earning a huge money by imparting education
to the people, particularly technical and medical education. I would like to know
from the hon. Minister whether it is an essential fall out of such an indiscriminate
and rempant privatisation of education in this country. Secondly, so far as the
AICTE 1s concerned, the rules and regulations are such that there are many
loopholes because of which these technical institutions are able to reap maximum
advantage at the cost of commeoen students and their guardians.

Sir, the people, who cannot spend lakhs of rupees on their children's
education, get lured by such technical institutions. They put their children into
such colleges so that they get educated in some technical field. But,
unfortunately, the people are swindled by such technical tnstitutions which are
spread all over the country. Their number is glaring in the South, particularly
in Andhra Pradesh and Bangalore. Dr. Ramanna has rightly said that in every
corner of the city in Bangalore, there is a technical institution. Their rules and
regulations are so relaxed that they take the maximum advantage out of the
situation. I would like the hon. Minister to respond to this.

. el weT St i 9 wengtHiedrge & el SR evdroret w6 v
2 39 70 919 9 gaed § [ =8 7 9" o1 & o, [ty afufadi | = e
& g1e, T AR F 6 4 A1-3Fr=aww gidfrae e & 9g, 3 fawmi
3 Frare 3¥r s T e favafaeem Q Heftn gwen # @ fim 3g favafaaem 5t
ATE § - SNFIFIA 5TF & 91E 79 30 W e faan = ¥ w6 & dy ot # el
9% S9& =it o fodid &t & for 3 = =i ¥ ) g8 39 <arn e € of 3aet

8



[17 August, 2001] RAJTYA SABHA
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SHRI EDUARDQ FALEIRO: Sir, the Institution of Mechanical Engincers
conducts examinations without having any regard for rules or procedures.
Even certificates given are bogus and backdated. 1 am mentioning here a
specific case of a certificate issued to Shri Mahesh Kumar Gupta, roll number
4215. The certificate was issued to him in June, 1980, mentioning the date of
examination as October, 1981. So, it is a backdated certificate. Secondly, there
is the problem of validity of certificates of those students who had passed
between May, 1979 and October, 1981. This institution had no authority to
conduct any examination during this period. I would like to know from the
Minister as to what steps he contemplates for putting an end to this disgraceful
State of affairs going on in this institution.
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Funds to States under National Agriculture Insurance Scheme

*363. SHRI GANDHI AZAD: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the State Governments are implementing New agriculture
Policy-2000; and

(b) if so, how many States have availed of funds on account of National
Agriculture Insurance Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI SHRIPAD YESSO NAIK): (a) and (b)A Statement is laid on the Table of
the Sabha.

Statement

{a) The first ever National Agriculture Policy was announed in July, 2000.
Various Central Sector and Centrally Sponsored Schemes are being implemented
by the Government of India and the State Governments for development of
agriculture and allied activities as envisaged in the Agriculture Policy. Several
major initiatives have been taken in the recent past to accelerate the pace of
development and implement the objectives of the National Agriculture Policy,
such as introduction of the Macro Management Scheme, preparation of common
guidelines for Watershed Development Programmes, creation of Watershed
Development Fund with a corpus of Rs. 200 crore, launching of a Technology
Mission for the Integrated Development of Horticulture in North Eastern States,
introduction of a Scheme for seed crop insurance, cstablishment of a Seed
Bank, measures for increasing the availability of farm credit, introduction of a
subsitty linked credit scheme for construction/modernization and expansion of
cold storages and storages for horticulture produce, expansion of the corpus of
the Rural Infrastructure Development Fund, launching of a Market Information
Network and promotion of value addition in agriculture through excise
exemption and other interventions.
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